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I'HE INDUSTRIAL FINANCE CORPORAT.‘&QN
(AMENDMENT) ACT, 1960

No. 66 OF-1960

[29¢th December, 1960]

An Act further to amend the Industrial Fmance Corporation
-' Act, 1948

- BE it enacted by Parliament in the Eleventh Year of the Republlc
of India as follows:—

1. This Act may be called the Industrial Finance Corpomtion Short title,
. (AMendinerrt) Act, 1960, '

of 1948. 2, In section 2 of the Industrial Flnance Corporatlon Act, 1948 Amendment
(hereinafter referred to as the principal Act), in clause (c), for-the section 2.
woids “in the manufacture or processing of goods”, the words “in

the manufacture, preservation or processlng of goods” shall be substi-

tuted ,

3. In section 4 of the prmc1pal Act after sub-section (7), the Amendmemﬁm_wwi,,.‘.._,‘,.ﬁ.,._;
followmg sub-section shall be inserted, namely:— ‘ of section 4. ;

¢(8) In this section the expression lnsurance'companies” oL
“insurance company” includes the Life Insurance Corporation of
_ India established upder section 3 of the Life Insurance Corpora-
1of 1956. - tion Act, 1956.. -

4. In section 11 of theé principal Act, for sub-section (4), the Amendmert
following sub-section shall be substituted, namely:— ?i sectiony .
° (o]
“(4) Directors shall be paid stch fees as may be prescribed |
~ for attending the meetings of the Board and, if they are members
of the Central Committee or any other Committee appointed by
the Corporation, for attending meetings of such Committee:

Provided that nothing in this sub-section shall apply to the

Chairman or to any other Dlrector who is a servant of the Gov-
emment .
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thendwisht 5. In section 23 of the principal Act,—
~of section 23,
(1) for sub-section (I), the following sub-section shall be
substltuted namely:—

“(1) The Corporation shall, subject to the provisions of
this Act, be authorised to carry on and transact the follow-
ing kinds of business, namely:-—

(@) guaranteeing, on such terms and conditions as
may be agreed upon,—

() loans raised by industrial concerns which
are repayable within a period not exceeding twenty-
five years, and are floated in the public market;

(i1) loans reised by industrial concerns from
scheduled banks or State Co-operative Banks; '

(b) guaranteeing, on such terms and conditions as
may be agreed upon, deferred payments due from any
mdustrlal concern—

(i) in connection w1th its import of capital goods
from outside . Indla or

(i) in connection with its purchase of capital
goods within India: .

: ; Provided that no guarantee under sub-clause (i) °
- : _ shall be given witheut the prior approval of the Central
Government;

&
(¢) guaranteeing, on such terms and conditions as
‘may be agreed upon, loans raised from, or credit arrange-
- ments made with, any bank er financial institution in
any country outside India by industrial concerns in
foreign currency: '

Provided. that no - such ‘guarantee shall be given
without the prior approval of the Central Government;

(d) underwriting the issue of stock, shares, bonds
or debentures by industrial concerns; =

{e) acting as agent for the Central Government or,
with its approval, for the International Bank for Recons-
truction and Development in the transaction of any
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busmess with an industrial concern in respect“of loans
or advances granted, or debentures subscribed, by either
of them

6] subecnbmg to the stock or shares of any indus-
trial contcern; ~ :

(g) receiving in consideration of the services men-
tioned in clauses (a) to (f), such commission as may be
" agreed upon;

(h) retaining as part of its assets any stock, shares,
bonds or debentures which it may have to take up in
fulfilment of its underwriting liabilities, so however
that it disposes of the stock, shares, bonds or debentures
so acquired as early as practicable but in no cese, the
stocks, shares, bonds or debentures so acquired shall be
retained beyond a period of seven years from the date of
such acquisition, except with the permission of the Cen-
tral Government;

(i) -granting loans or advences to, or subscribing te
debentures of, industrial concerns, repayable within a
period not exceeding twenty-five years from the date
on which they are granted or subscrlbed to, as the case

" may be: :

Provided that nothing contained in this clause shall
be deemed to preclude the Corporation from granting
loans or advances to, or subscribing to debentures of, an
industrial concern, which may at the option of the Cor-
poration be convertible into stock or shares of that con-
cern within the period the loan, advanca or debenture
is repayable and

(j) generally, the doing of all - such mmtters and
things as may be incidental to or consequential upon the
exercis~ of its powers or the dlscharg‘e of its dutles under
this Aet.”; > SrmTTTT——

(2) in sub-section (2), for the words, brackets, letters and
figure “clauses (a) and (e) of sub-section (1)”, the words, brack-
ets, letters and figure “clauses (a), (b), (c) and (z) of sub-section
(1)” shall be substituted.
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Aniendment
of section
24

6. In section 24 of the principal Act,—

(D) for tﬁe words, brackets, letters and figure “clauses (&)
and (e) of sub-section (1)”, the words, brackets, letters and figure
“clauses (e) and (i) of sub-sectlon (1)” shall be substituted;

- (2) for the proviso, the followmg prowso shall be substi-
tuted, namely —_—

- “Provided that the aforesaid limit of one crore of rupees ray
be exceeded with the prior approval of the Central Govern-

ment.”,
A_mén@ment 7. In section 26 of the principal Act, clause (b) and the provise
of section  shall be omitted.

g&fmegd.ment 8. Section 42 of the principal Act shall be re-numbered as sub-
42.,8 eetion  section (1) of that section and after sub-section (1) as so re-number-

ed, the following sub-section shall be inserted, namely:—

“(2) Every rule made under this section shall be laid, as soon
.as may be after it is made, before .each House of Parliament
while it is in session for a total period of thirty days which may
be comprlsed in one session or in two successive sessions, and,
1if, before the .expiry of the session in which it is so laid or the
session immediately following, both Houses agree in making any
modification in the rule or both Houses agree that the rule should
not be made, the rule shall thereafter have effect only in such
* .modified form or be of no effect, as the case may be, so, however,
that any such modification or annulment shall be without preju-
dice to the validity of anythmg previously done under that
rule

- bR




